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You are 'hereby required to produce , now confined in , 
under safe and sure conduct before the Court of' at  

on the day of ' next by of the . 
clock in the forenoon of the same day, there to give evidence in a 
matter now pending before the said Court, and after the said . 
has then and there given his evidence before the said Court or the' 
said Court has dispensed with his further attendance, cause him to 
be conveyed under safe and sure conduct back to the prison. 

The day of 
< 

A.B. 

(Countersigned) C.D. 

THE SECOND SCHEDULE 

[See  sub-section (2) of section 31 , 

Court of 

To the officer in charge of the .................. (State name of prison). 

You are hereby required to produce , now confined in 

, under safe and sure conduct before the Court of 

at  on the day of next by of the 

cloclr in the forenoon of the same day, there to ansyer a ,charge now 
pending before the said Court, and after such charge has been disposed 
of or the said Court has dispensed with his further attendance, cause 

I 

him to be conveyed under safe and sure conduct back to the said 
prison. 

The day of 

A.B. 
(Countersigned) - C.D. 

- 

OF INDIA ( , JJjILSI.FIIIAT-K AMENDUENT) 
, ACT, 195% A/- SB-.F"3% 

ACT No. 33 or 1955 %aZ(WY2G.~2dO/)  . -.. 
[21st September, 19551 

An Act to amend the State Bank of India Act, 1955. 
i BE it enacted %y Parliament in the Sixth Year of the Republic 

of India as follows:- 

1. This Act may be called the State Bank of India (Amendment) short 
Act, 1955. 
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Amendment 2. .In sub-section (1) of section 5 of the State Bank of India Act, 
Of sect'on 5. 1955 (hereinafter referred to as the principal Act), for the words and 23 oi 1955. 

. figure "transferred to it by paragraph 2 of the First Schedule", the .. 
words and figure "transferred to and vested in it under section 6". 
shall be substituted. 

Amendment 3. In section 6 of the principal Act, for sub-section (3), the follow- 
of section & ing sub-section shall be substituted, namely: - 

"(3) Unless otherwise expressly provided $by or under this 
Act, all contracts, deeds, bonds, agreements, powers of attorney, 
grants of legal representation and other instruments of what- 
ever nature subsisting or having effect immediately before the 
appointed day and to which the Imperial Bank is a party or 
which are in favour of the Imperial Bank shall-be of as full 
force and effect against or in favour of the State Bank, as the 
case may be, and may be enforced or acted upon as  fully and 
effectually as if instead of the Imperial Bank the State Bank 
had been a party,thereto or as if they had been issued in favour 
of the State Bank.". 

Amendment 4. In'sub-section (3) of section 16 of the principal Act, after the 
- of section 

16. words "in existence", the words "in India" shall ,be inserted. 

substitution 5. 'For section 51 of the principal Act, the following section shall of new section 
for section 51. be substituted, namely : - 
Requirements 
of foreign law 

"51. If, according to the laws of any country, outside 
to be comp- India, thte provisions of this Act by themselves are not effec- 
lied with 
in certain tive 'to transfer to and vest in the State Bank any asset or 
cases. ljiability which forms part of the undertaking of the Imperial 

Bank and which is situate in that country, the Imperial Bank 
shall take all such steps as may be required by the laws of 
that country for the purpose of effecting or perfecting such I 

transfer and vesting, and in connection therewith the Impe- 
- rial Bank mag realise any asset and discharge any liability 1 

and transfer the net proceeds thereof to the State Bank.". 

Insertion of 6. After section 53 of t h e  principal Act, the following sections . . 

,. , ~ e w  sections 
. _  , . 54, 55, 56 >hall be. inserted, namely : - 

and 57. ! 

.. : ... , . Amendment : "54.  he .Imperial Bank of India 1920, shall be amend- i i 
' of Act ed in th,e manner directed in the Fifth Schedu1,e. 47 of 1920.: 

47 of 1926. ! 

No proceed- 

ii:in In& 
against 
Imperial 
Bank after 
appointed 
day. 

55. O n  and from the appointed day, no person shall make 
any claim or demand or take any proceeding in India against 
the Imperial Bank or a director, officer or other employee 
thereof in his capacity as such director, officer or employee 
except in so far as may ,be necessary for enforcing the provi- 
sions of this Act or except in so far  as it relates to any offence 
committed by any such director, officer or employee. 
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56. On and from tlie appointed day, any reference to the EFys 

-Imperial  ban^ or--to the Bank of Bengal, the Bank of M,adras Imperial 
. or the Bank of ~ o & b a ~  in any law (other than this Aet or the i::$df"" 

Imperial Bank of India Act, 1920) or in any contract or other Bengal, etc., 
instrument shall, excep$..as otherwise provided in any gene- in - - 

laws. 
ral or .  special order ma&e by the Central Government, be 
deemed to be- a reference to the State Bank. 

57. (1) 0 k  such day as the Central Government may, by 
notification in the Official Gazette, specify in this behlalf, the Bank, etc. 
Imperial Bank shall stand dissolved, alnd the Imperial Bank of 
India Act, 1920, shall stand repealed. 

(2) On the day specified in the notification under sub- 
section ( I ) ,  the State ~ a < k  shall pay to the Reserve Bank a 
sum of ten lakhs of rupees. 

(3) If, on the clay swcit?ed jn the notification under sub- 
section ( I ) ,  the Imperisl Bank 11:~s in its possession or custody 
any assets created on or aft" ttkre appointed day, such assets 
shall be disposed of in accordance with directions issued 

. by the Central Government in tkis behalf." 

7. After the Fourth Schedule to the principal Act, the following Insertion of 
Schedule shall be added:- new Sche- dule. 

"THE FIFTH SCHEDULE 

[See section 541 

Section 2.-(a) Omit clauses (c), (d), (f), (g) and (ii) * 

( b )  For clauses (j), (k), ( I )  and (m), substitute- 

"(j) , 'State Bank' means the State  ink of India con- 
stituted under the State Bank of India Act, 19'55.". 

Section 3.-(a) In sub-section (3, for the words "Every x 

person who, immediat'el~ before the [appointed day, was 
registered as a shareholder or as a holder of stock in any 
of the Presidency Banks, together with such other persons 
as may from time to time become shareholders in the 
Bank in accordance with the provisions of this Act, shall, 
as long as they are shcareholders in the Bank,", substitute 
the following, namely: - 
"The persons who for the time being are holding office as 

Chairman, Vice-Chairman and Managing Director of the State 
Bank shall", 
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(b) ;For sub-section (3), substitute- I 

"(3) The capital of the Bank shall consist of ten lakhs 
of rupees which shall be paid to the Bank by the Reserve - Bank of India on the 1st day of July, 1955.". 

(c )  Omit sub-section (4). 

Omit sections 4, 5, 6, 7, 13, 13A, 14, 15, 16, 17, 18, 19 and 20. 

For section 23, substitute the following : - 
Head Office "23. The Bank shall have its Head Office in Bombay.". 

,of the Bank. 
For section 24, substitute- 

General 
superinten- 
dence of 
affairs and 
business of 
Bank. 

"24. (1) The . general superintendence of the affairs and 
busiAess of the Bank shall be entrusted to the Chairman for 
the time being of the State Bank who may exerciae all powers 
and do all such! acts and things as may be exercised or done 
by the Bank or which, immediately before the 1st day of July, 
1955, were required or permitted to be exercised or done by 
the Clentral Board or by any Local Board of the Bank, and 
accordingly references to the Central Board, if any, in this 
Act or in any Regulations made thereunder shall be construed' 
as references to the Chairman for the time being af the State 
Bank. 

(2) Any of the powers or functions conferred on the Chair- 
man of the State Bank by sub-section (1) may be exercised 
or performed by any such officer or other employee of the 
State Bank as may be authorised by the Chairman by general 
or special order.". 

Omit sections 25, 26, 27, 28 and 29. i 
. Section 31,In sub-section (2), omit clauses (a) to (j). 1 

Section 32.-Omit su.bsection (2). - 

After section 32, insert the fol)lowing:- 

Persons 
authorised 
to act on 
be half of  
Bank. 

"32A..- (I)  Every person (other than the. 'Managing Director 
and Deputy Managing Director) who, immediately before the 
1st day of July, 1955, had authority conferred by any notifi- 
cation issued under Regulation 51 of Schedule I1 o r  under bye- 
law 26 made under section 31 or under any power of attorney 
granted by the Bank to sign any instram'ent or perform or do 
any act or thing for and on behalf of the. Bank, shall, on and 
from the aforesaid. date, continue t o  have the same authority, 
and sh,all not, by reason of. anything contained. in the State 
Bank of India Act. 1955, be deemed to have vacated any office .),f rg31 
or employment held by him in the Bank irnmedi:ately befoyq 

. . 
- .  
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the aforesaid date in connection with which , such authority 
had been conferred on him, but the Bank may at any time 
revoke any such authority. 

(2) Without prejudice to any other provision contained in 
this Act, the Bank may, by power of attorney, empower any 
person for and ~ r l  behalf of the Bank to execute any insiru- 
ment or to exercise any right or to perform or do any act or 
thing which may be executed, exercised, performed or done 
by the Bank.". 

In Schedule 11,- 

(a) omit Regulations 1 to 48; 

( b )  for Reguletion 49 substitute- 

"49. The common seal\ of the Bank shall mot be affixled Common 
to any instrument except in the presence of the Chairman 
or the Vice-Chairman or a Managing Director of the State 
Bank, who shall sign his name to the instrument in token 
of his presence, a~nd such signing shall be independent of 
the signing of any person who may sign the instrument as 
a witness, and unless so signed, such instrument shall be of 
no validity.': A 

( c )  in Regulation 51, for the words "The Managing 
Director and Deputy Managing Director, the secretaries 
and such other employees", substitute the words "Sl~ch 
employees", and omit the words "and to execute proxies 
to vote a t  meetings on behalf of shareholders from whom 
the Bank holds geieral powers-of-attorney'" occurring at 
the end; 

(d) to Reguhtion 52, add, the following:- 

"Provided that nothing contained in this Regula- - 
tion shall have effect in relation to the holding of any 
office by, or the employment of any such person in, the 
State Bank."; 

( e )  in Regulation 54(2), omit "signed by a majority of 
the Directors"; 

( f )  omit Regulations 55, 56, 57, 58, 60(2), 60A, 61, 62, 
63 and 64; 

(g)  for Regulation 65, substitute the f~ol1owing:- 

"65. A notice may be served on the Bamk by leav- :~:z :~  
ing i t  at, or sending it by post to, the Head Office of ~ a n k .  . 

I.? .. the 'Bank." 
; . I. <. 

. a; ... % \ % ~ . . , > s ' G , ' ,  :A!., :~t '  2s4.~,, 5: $.> i,, 
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Amendments 8. The amendments made by sections 2 to 7 shall be deemed 
deemed al- 
wavs to hive always to have been made in the principal Act. 
be& made 
in the prin- 
cipal Act. 
Repeal of 9. The State Bank of India (Amendment) Ordinance, 1955, is 4 of 1955. 
Ordinance 
4 of 195s. hereby repealed. 

T+IE DELHI JOINT WATER AND SEWAGE BOARD , 
(AMENDMENT) ACT, I 955 

ACT NO. 34 OF 1955 --- [24th September, 19551 

An Act further to amend the Delhi Joint Water and Sewage 
Board Act, 1926, for certain purposes. 

BE it enacted by Parliament in the Sixth Year of the Republic of 
India as follows : - 

- 
Short title P. (1) This Act may be called the Delhi Joint Water and Sewage 
and 'Om- Board (Amendment) Act, 1955. mencement. 

)C 

(2) It  shall come into force on such date as the Central Govern- 
ment may, by notification in the Official Gazette, appoint. 

Amendment 2. The proviso to. sub-section (1) of section 12 of the Delhi Joint 
of section 12. Water and Sewage Board Act, 1926 (hereinafter referred to as the 32 Of 

principal Act), shall be omitted. 1926. 

< 

Amendment 3. The proviso to sub-section (4) of section 13 of the principal 
of section I 3 .  Act shall be omitted. 

Amendment 4. In section 14 of the principal Act,-- 
of section 14. - 

(i)- in sub-section ( I ) ,  the words "or, in the case of an excess 
over the three annas rate payable by the Delhi Municipal Corn- . 
mittee, from the Central Government" shall be omitted; I 

(ii) in sub-section (2), the words, figures and 'brackets "or, 
in the case of any amount recovered in excess from the Central 
Government under sub-section (4) of section 13, to the Central 
Government" shall be omitted; I 

i 

(iii) sub-sections (3) and (4) shall be omitted. 1 I 
1 

Omission of 5. Section 14B of the .principal Act shall be omitted. 
section 14B. 
rnsertion of 6. After section 14E of the principal Act, the following shall be 
new section inserted, namely : - 
rqF. * 

"Manner of recover21 of certain sums due to the Board. 

yi /-h->-G v a  s-)lo 7 d 7  @ 


